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PER HOU'BLE MR, JUSTICE D,L, MEHTA, (VICE-CHALRMAN)

Heard the lesrned counsel for the parties: and have
parused Annexiure A=4, th2 judgemsnt of the Central Administrative
Tribunal, Chandigarh B:nch da2cided on 25,9,91 in GA No.. 1172/ %8
of 1989 (Mrs, Puramjit Keur & Mrs, Naresh Kumari V/s Union of India)
shd the judgement of the Ernakulam Bench in GA No, 734/92 dec ided
on 24,5,93, Tha judgement of the Chandigarh Banch has specifically
mantioned that the application is filed for the berefit of higher
Pay scalé and on the basis of the judgemsnt it was observed by th2
Tribunal that by pgrsons of similerly posts, bar of limitation will
not arisz, In faét, Article 14 comes into play a3 the judgement is
@ Law and it should b2 applied egually in favour of the similarly
situated persons and the res.ondsnts should not zncouraye the
litigation by giving the2 bznefit only to those who have approach the
court and declining to give benzfit to thosz who have not approached
tha court, W2 dirsct the respondents to examins the matter of the
applicants in the light of the said judgements and if the applicant
tr are simjlarly situated personz, then the benefit of the jud gement
of the Chandigarh Bench and Ernakulam Bench should be given to the
applicaniscalso, The process of Examination should be complated
within four months from the date of raczipt of a C0py of this ord:r,

DA is disposed of accotdingly with no order as ts costs,
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